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The following Bill was introduced in the Andhra Pradesh
. Legislative Assembly on 24" March, 2023.

L. A. Bill No. 23 of 2023

A BILL TO AMEND THE ANDHRA PRADESH WOMEN’'S COMMISSION
ACT, 1998.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-fourth Year of the Republic of !ndia as follows: -

1. (1) This Act may be called the Andhra Pradesh Women’'s Commission short Title and
(Amendment) Act, 2023. Commencement.

(2) It shall come into force on such date as the Government may, by
notification in the Official Gazette, appoint.

Vi In the Andhra Pradesh Women s Commission Act, 1998, in section 6, Amendment of
in sub-section (1), for the words “five years.”, the words “two years and i
which may further be extended for a maximum period of two years.” A N°i_ggggf
shall be substituted. : :
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STATEMENT OF OBJECTS AND REASONS

According to section 6 (1) of the Andhra Pradesh Women's
Commission Act, 1998 governs the term of office of the members of the
said Commission.

Certain NGOs working for the welfare of Women in the State, in
their representations have stated that the tenure of various nominated
posts of Chairmen, Members of the different Commissions of the state
viz., Scheduled Caste Commission, Scheduled Tribes Commission,
Minorities Welfare Commission, Backward Classes Commission etc.,
has been two years only, whereas the term of the nominated posts of
Chairperson and members of AP Women’s Commission is five years.

It was therefore requested that to provide opportunity to more
number of women in the Society, the term of the nominated posts of
Chairperson and members of AP Women’s Commission may be reduced
to two years in place of the existing five years.

Accordingly, Government have decided to amend the Andhra
Pradesh Women's Commission Act, 1998 to reduce the term of office of
the Chairperson and members of AP Women's Commission to two years
from the existing five years.

This Bill seeks to give effect to the above decisions.

Smt. K.V, USHA SHRICHARAN,
MINISTER FOR WOMEN, CHILDREN,

DIFFERENTLY ABLED AND
SENIOR CITIZENS WELFARE.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue
_notification in respect of the matters specified therein and generally to carry
out the purposes of the Act. :

As such the notification issued, which is intended to cover matters
mostly of procedural in nature is to be laid on the table of the both Houses
of the State Legislature and will be subject to any modifications made by
the Legislature. ' '

The above provisions of the Bill regarding delegated legislation
are thus of normal type and mainly intended to cover matters of
procedure

Smt. K.V. USHA SHRICHARAN,
MINISTER FOR WOMEN, CHILDREN,
DIFFERENTLY ABLED AND
SENIOR CITIZENS WELFARE.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY. ;

The Andhra Pradesh Women’s commission (Amendment)
Bill, 2023, after it is passed by the Legislature of the State, may be
submitted to the Governor for his assent under article 200 of the
Constitution of India.

Smt. K.V. USHA SHRICHARAN,
MINISTER FOR WOMEN, CHILDREN,
DIFFERENTLY ABLED AND
SENIOR CITIZENS WELFARE.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.















